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of Burn Standard Co. Ltd. Raniganj.
This information was given this month
by the Chairman and Memb:r, Board
of Directors, Burn Standard Co. Ltd,,
during a meeting. It appears the deci-
sion shall be approved in the Board’s
meeting to be held on 29-3-1984, This
report is indecd puzzling since the
Industry Minister in his letter dated
17-3-1983 had reportedly assured Shri
Samar Mukherjee, M.P. that *‘there is

no proposal to close down the refrac-
tory and ceramic units of Burn
Standard Co. Lid.,, at Raniganj'.

Further it was given to understand that
an Expert Committee on public- enter-
prises (Fasal Committee) had proposed
merger of Refractory and Ceramic Units
of Burn Standard with the Steel
Ministry and a final dccision is yet to
be taken. No where it was proposed
to close down these units.

Thus it is very clear that the reported
decision to close down the Refractory
and Ceramic Units of Burn Standard
Co. is arbitrary and will undermine
the importance of these units function-
ing under public sector undertaking.

I wrge upon the Minister (o reiterate
the assurance given by him earlier that
these units would not be closed down.

(vi) Need to expedite the ONGC
surveys in Akola ana Yeotmal
districts for speedy and early
industrial  development  of
Vidarbha region

SHR1 MADHUSUDAN VAIRALE
(Akola) : Under Rule 377, I make the
following statement :

EBconomic backwardness of Vidarbha
region is a fact acknowledged by
Government and all concerned. The
demand for speedy and carly industrial
and other development of this region has
gathered indisputable momentum.

L
It has been recently reported in the
Press that O.N,G.C. had undertaken
surveys in this region in view of this
peed. Press reports indicate that there
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is great potentjal in the districts of
Akola and Yeotmal in ‘this region
according to O.N.G.C. surveys.

As onc of the representatives of this
area, I carncstly request ths Minister
of P:iroleum to expedite this survey and
take other consequential steps in this
regard, so that new avenues of national
wealth and regional growth are opened.
Early action will b2 most appropriate
responsc  to people’s aspirations. [ am
confident that Government will intensify
efforts in this direction as it is a matter
of great public importance,

(vil) Need to introduce Vayndoot
service between Fama and
Purnea (Bihar)

stwat e fag (gfwar) : asaeg
agiza, #§ ;T &1 osgrd gzAr &1X
qforar & 919 faqra Far A gEvgsar
F1 NT yrefea s Qg §oo@
g § f qzF W HIEIT F1 A
WITSz T A3t g | 77 a¥g A Aw A
FWiTE 3gzad w1 & w7y fear
a1 at 3+gia afsms #ifzn 4 g arwar-
77 fzar ar iz s qforar & argga
Ja1 grey FT & oA agt oW
famie st Iqa1dt QAT lew ogw A
g fagara & zas wEnd &t owig
wE fgar 7 ar &g a7 a7 faegl
FTaoY A T faar aar &

qforar awar 2w &Y< Aqre A FAr
q7 feaa 1 arafes gfez & gftrar s
wgaAqw €917 & 1 9z & gforar a%
dar arw mr & o b arfaa¥ o el
faa Witz wgaY &1 gw wrf 9x femm
¥ar qeafes Igavit oI aifew gfez &
amwzrdt fag g W foww dw d
st & sfear w7 gt wtx qforar &
sfafess adtowdl fawl § At axer @
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- %1 ey w30 | Wil A1 deg DY @
feafe % @ fawra dar & geafar

wafae @1 & qIwiv ¥ g9 faga ¥
e sr7a) @ & fag agdy s

g
(vill) Need to enact legislation by
Parllament to abolish the
Andhra Pradesh Legisiative
Council

 SHRI CHITTA BASU (Barasat) :
Mr. Deputy Speaker, Sir, the Andhra
Pradesh Assembly passed a resolution
sceking abolition of the Andhra Pradesh
Council by a majority of the total
membership of the Assembly and by a
majority of not less than two-thirds of
the members of the Assembly present
and voting.

The Government has taken the posi-
tion that the adoption of the resolution
by the Andhra VPradesh Assembly has
vested authority in Parliament (o pass
legislation, if it so likes, but the
Government on  its part is under no
obligation to initiate legislation.
(Interruptions)* The argument of the
Government is that article 169, has used
the expression “‘Parliament may'' and,
therefore, it is not mandatory on the
part of the Governmeznt. (Inierruptions)*

It has
Let him

MR. DEPUTY SPEAKER :
been approved by ihe spraker.
complete.

SHRI CHITTA BASU : The Andhra
Pradesh Council was created on the
basis of a resolution passed by the
Andhra Pradesh Assembly with the
centre's initiation of a Bill in Parlia-
ment. The Council was crecated by the
will of the people expressed through the
Assembly in 1956, and the same people
have expressed their will for abolition
of it through its Legislative Assembly
in 1983, which voted for its abolition by
210 to one.

The Councils of West Bengal and
Punjab were also abolished on the basis
of the will of the States concerned
expressed in the same manner.

_ *Not recorded. '
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I would urge upon the Government
to reconsider its decision.,,

(Interruptions)*  and initiate legislation
in Parliament for the abolition of the
Andhra Pradesh Council,

MR, DEPUTY SPEAKER : Only the
approved statement will go on record
and all the side-talk will not go on
recorded.

12.30 hrs.

Demands for Grants (General), 1984-85
Ministry of Home Affairs — Contd.

MR. DEPUTY SPEAKER : The
will now take up further discussion and
voting on the Demands for Grants under
the control of the Ministry of Home
Affairs.

The Minister of State for Home
Affairs will intervene at 3P.M. If we.
complete the discussion today, the Home
Minister can reply tomorrow.

Shri Uttam  Rathod to continue his
speech,

SHRI1 UTTAM RATHOD (Hingoli) :
Mr. Deputy-Speaker, Sir, Yesterday I
very attentively heard of speech of Mr,
Ram Jethmalani and 1 felt that he
presumed that cverybody in the Man-
tralaya and every politician who is in
politics in the Maharashtra Government
is either a collaborator or an abetter in
the case which he mentioned yesterday.
1 think his presumption is erroneous.

For the first time; 1 find that in the
Budget Speech, the Hon. Finance
Minister has said that other backward
classes *‘will also be looked after
through different schemes. As you are
aware, for the last 35 years, ‘‘other
backward classes’" category was not
defined. Two commissions were appoint-
ed. The first Commission's report was

*Not recorded.




